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आदेश /O R D E R 
 This Revenue’s appeal for assessment year 2013-14, arises against the 

Commissioner of Income-tax (Appeals)-4, Kolkata’s order dated 27.04.2018   passed 

in case No. 195/CIT(A)-4/2016-17  involving proceedings u/s. 143(3) of the Income 

Tax Act, 1961; in short ‘the Act’. 

Case called twice. None appears at assessee’s behest.  I thus proceed ex parte 

against assessee in the instant case. 

2. The Revenue’s instant appeal suffers one day delay in filing. It is condoned as 

per Assessing Officer’s condonation petition stating reasons thereof. This Revenue’s 

appeal is accordingly taken up for adjudication on merits. 

3. The Revenue’s former substantive ground seeks to reverse CIT(A)’s findings 

allowing depreciation of ₹1,58,956/- claimed on building. Learned Departmental 

Representative fails to rebut the CIT(A)’s clinching finding of the fact that assessee 
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had nowhere claimed such an amount as expenditure. I therefore decline the 

Revenue’s instant former substantive ground. 

4. Next comes the latter issue of disallowance of interest expenditure of 

₹1,19,67,007/-. The Revenue’s case is that the assessee had been lending money at 

higher rate of 13-14% as against borrowing rates of 12.75% from related parties etc., I 

find at page 6 para 5.3 of CIT(A)’s order under challenge that he has directed the 

Assessing Officer to verify the relevant chart submitted during the course of lower 

appellate proceedings prima facie indicating higher rate of interest charged than that 

paid on borrowings. I find no prejudice has been caused to the Revenue since the issue 

in question is very much alive before the Assessing Officer for consequential 

adjudication. The Revenue’s instant latter ground also fails in these facts and 

circumstances. 

5. This Revenue’s appeal is dismissed. 

   Order pronounced in open court on   14/11/2018 

                                              Sd/-         
                                                        (S.S. Godara) 
                                                                                        Judicial Member 
Kolkata,    
                                     
*Dkp/Sr.PS 
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